MYSORE ACT No. 18 gp 1953,

. of published i the Mysore Gazette oy,
pir of September 1955.)

(

the Iri gt Day

THE MYSORE (RELIGIOUS AND CHARIT

ABLE) INA
ABOLITION ACT, 1955 "

(Hcce'ived the assent of the President on the Nineteentl, Day of August 1955)

in Act to provide for the abolition of religious and charitable inams
in the State of Mysore except Bellary District,

WHEREAS 1t 15 expedient in the public interest to provide for the
dolition of religious and charitable inams In  the

15 & State of Mysore
scept Bellary  District and for other matters connected gnere-
mith ;

Be it enacted by the Mysore State Legislature in the Sixth Year of
e Republic of India as follows : — .

CHAPTER 1.

PRELIMINARY.

1. Short title, extent, application and commencement.—(1) This Act

may be called the Mysore (Religious. and Charitable) Inams Aboli-
fion Act, 1955. .

TYex |,

(2) It extends to the whole of the State of Mysore except Bellary
1strict,
(3) Tt applies to--

(@) veligious inams including the Sringeri Jahgir; and

(b) charitable inams.

Iizplanation.—* religious inam,” or ‘charitable inam " means

- orant of a village, portion of a village or land entered as ‘ Devaday

inam ’ or ¢ Dharmadaya inam’, as the case may be, in the aliens
tion register kept under section 51 of the Tuand Revenue Code.
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(4) This section and sections 2, 34, and 36 shall come ingg fop
at once and the rest of this Act shall come into for_ce N yeg ¢
of any inam village, or minor inam in an unalienated village, op
date as the Government may by notification appoint.

Pegy
SuCh

2. Definitions.—In this Act, unless there is anything repugngy .
the subject or context,—
(1) all words and expressions defined in the Lind Revenue Codg

shall have the same respective meanings as in that Code with the
modifications, made by t-his Act ;

a® s

@ “ Jate of vesting” in relation to an inam means, the‘date
appointed by a notification issued under sub-section (4) of section |
to be the date on which the provisions of this Act (other thy,
sections 2, 24, and 36) shall come into force in such inam ;

(3) “Deputy Commissioner " includes any officer, not below tpe
rank of a Deputy Commissioner authorised by the Government by
notification to exercise the powers of a Deputy Commissioner under
this Act;

(4) “ Government” means the State Government
(5) “inam ” includes an inam village and a minor inam :

(6) “inamdar” means a religious or charitable institution owning
an inam ;

(7) “inam village” means an alienated village whether Sarva-
manya or Jodi or a portion of such village ;

Ezplanation.—In respect of the Sringeri J ahgir, “inam village"
means the group of inam villages specified in the Schedule to the
Sringeri Jahgir Inam Settlement Act, 1897 ;

~ (8) “kadim tenant’ means a tenant as defined in section 84 of the
land Revenue Code :

(9) “ Land Revenue Code” means the Mvysore I Revenue
Code, 1858 - Mysore Land

(10) “iminor inam” means
marm village, situated in
village ;

an alienated holding other than !
analienated village or in an unalienatd

(11) “ notification "

means a notification i - Y01
Ciazette ; ation published in the MY

(12) “ permanent tenant

r
- A means a person ‘they unde
section 79 of the Land Roy p vho eithe

S ; 3
enue Code or otherwise is entitled t0
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and used for agricultural purposes,
on-extensive with the didration of
but, where the inamdar is an institution
the ligious worship, shall not include a person rendering religious
of "% =511 or maintaining, the institution as a pujari, archak or the
xsel'lgle,ofasimilar office, and enjoying the benefits of any land
o' od in the Inam of such institution, without paying renb as
‘1 kind to that institution in respect of such land;

(U ’
pey or 1
guo n wo y

« rescribed ” means prescribed by rules made by the Govern-

(13) :
gent under this At FROTO (FILTT)
TS IITOMY: & I I

GHAPTER TE#:%) 2moe

£ AND ITS (JONSEQUENCES.
State.—

in respect of any |
rond “ration of which 18
she ure of the inamdar ;

s ad
PRy

i

h
:
:

VESTING OF INAM IN STAT

3. Consequences of the vesting of an inam in the
(1) When the notification under sub-section (4) of section 110 respect
of any inam has been published in the Mysore Gazette, then,
potwithstanding anything contained in any contract, grant or other
instrument OF 1n any other law for the fime being in force, Wl.th
oficct on and from the date of vesting, and save 98 otherwise
expressly provided 1in this Aet, the following consequences shall

ensue, namely :—
(@) the provisions of the Land Revenue G ] :
holdings shall be deemed to have been repealed in their

application to the 1lnam; and the provisions of the
TLand Revenue Code and all other enactments applicable
to unalienated villages shall apply to the sald 1nam

ar including

(b) all rights, title and interest vesting in the inamd
| those in all communal lands, cultivated lands, uncultivated

lands, whether assessed or not, waste lands, pasture lands,
forests, mines and minerals, quarries, rivers and streams, tanks
and irrigation works, fisheries and ferries, shall cease and be
vested absolutely In the State of Mpysore, free from all

encuimbrances ;

(¢) the inamdar shall cease tO
other than the interests expressly
the provisions of this Act;

(1) all rents and Jand revenue
accruing in respect  of lands comprised
on or after the date of vesting shall be paya
and not to the inmndar and any “payment made
cention of this clauge shall not be valid;

ode relating to alienated

have any interest 1n the 1nawm
saved Dby or under
including cesses and rovalties

in such 1nam
ble to the State
i contra-

9

Act 55
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() all arrears of revenue, whether as jodi or quit-rent anq Cesg
remaining lawfully due on the date d0f vesting in yoo :s,
of any such inam shall after such date continue "¢
recoverable from the inamdar by whom & hey _were Pagyp’
and may, without prejudice 0 anyl other mfd? of l‘ecover;
be realised by the deduction ‘?f the amount ol suc Alrgy,
and cesses from the compensation money payable t Slle;,

inamdar under this Act; |

(f) no such inam shall be liable to abt%chment in eXecug,
of any decree or other process Ol ahy Couft and .
attachment existing on the date of vesting or any oy
for attachment passed before such date 1n respect of Sugt
inam, shall, cease to be in force;

(¢) the Government may, after removing any Obstl’uction‘thag
mav be offered, forthwith take possession of the ipy,
and all accounts, registers, pattas, mutchah_kas, maps, plag
and other documents relating to the 1nam which tp,

Governnient may require for the administration thereof

Provided that the Government shall not dispossess any person (o
any Jand in respect of which they consider that heis prim
facie entitled to be registered as the occupant ;

() the inamdar whose rights have vested in the State of Mysor
under clause (b) shall be entitled only to compensation fron
the Government as provided in this Act;

(i) the relationship of landlord and tenant shall, as between the
inamdar and a kadvm tenant or a permanent tenan
or any other tenant, be extinguished ;

(7) the relationship of superior holder and inferior holder shall, &
between the inamdar and the holder of a minor inam, he
extinguished ;

(%) kadim tenants, permanent tenants and other tenants in th
iz and persons holding under them and holders of minor inam
shall, as against the Government, be entitled only to such rights aw
privileges and be subject to such conditions as are provided for by ¢
inder this Act; and any other rights and privileges which may hat
accrued 1o thew in the inam before the date of vesting against |
wwaindar shall cease and determine and shall not be enforcea®|
against the Govermment or such inamdar,

[2) Nothing contained in sub-section (1) shall operate as a bart t-l\'f

CCOVEYY v the 1ns Ay » . 11!
X;'[, = by the ”““_‘d‘“ of any sum which becomes due to |
FCeiore }”1 d;it4. ‘)r \r(J‘L‘Ll“L{

-uch s shall be recoy
but ["zf' [.‘Jib A(:L Wl)ul(] |

. R . . . $ ) :U‘\
by virtue of his rights as inamdar “‘nd',‘u”
erable by hin by any process of law
e available to him,
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{adim tenants to be registered as gcey
b v kadim tenant of the inamdar shal
) ”teebof vesting, be entitled to be peo;
¢ da»b of all lands which immediately

a ;ecr]y included in his holding.
)\

) Nothing in this Act shall affect an
onnt in a0y land included in his holg;

Pants of thejy l;yf’)ld:in L
L, With effect on ang fxr'om

48 -an  ocoupant i
before th ing, word
e date of vesting, wepe

y right createq by the kadin,
ng.

5. Permanent temants to he re

wditions—(1) Subject to the provisions of gyh-g

ermanent  tenant of the inamda,y shall, with effec
ite of vesting, be entitleq to be registereq 4
spect of all lands of which he Was a permanent t,
tefore the date of vesting : |

gistered as OCcupants on certyip
ection (9), every
t on and frop the

8 an occupant ip
enant Inmediately

ar on or after the first gq f Jul (
shall eXcept where the Deputy Commission an oxaminat
of all the clrcumstances o

ation
_ therwise directs, be entitled to be regist
1840 occupant in respect of such lang. gistered

A » 88 premium for acquisition of
of &mOI}nt equal to twenty times such land vevenue. The amount

Premium ghall be payable in not more than ten annual instalments
tlong wigh the annual land revenue and in default of such payment,
the amount due shall be recoverable as an arrear of land revenue due
M the lang in respect of which it is payable.

ownership of that land,

o e

6.

— ant
| Other tenants to ke tenants under Gove‘mmenetl:m i:i? Eg;l&nt
of the inamdar other than a kadim tenant or t(l; }-)md s o the
k all, with effect on and frombthe Si’fedOftSY?)S;l%Bht(inued bject to the

18] p / e entitle ; . Rl ’
Pl?(;,elsl(t),gs (%fovce\::lpnb:;t Iitx’ respect of land of \\'blf()h h[eil:\ as @ tenant
i \ p of vesting:
Under thg inamdar immediately before the date o

\ \ ‘herve the inamdar

ing 1 section shall, w idas

. , nothing in this s¢ ) arsor rendering
. PFOV‘_GO(:{:;F;““(;I’ religious worship, npply P:'t,?\bilo\n e
18 an instita ice in, or mmntaining tho insti ution s & Fuars
religions serv ldor of w similar oftice and enjoying ithout paying
B e e ho inam of suoh stitution, wit Q

- " . . . ) X R “ 1ct‘ (\‘L,
- any land compl\m,d it v in kind to that ijnstitution 1 respe
ov

h oney
rent as such 1 u \ -
= such land.
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to vest in the holder of a minor inap
ns of sub-section (3) every hoider of\
t on and from the date of vesting ba
apt of all lands which imm’edﬁ
d in his holding othe

7. Lands and buildings
(1) Subject to the provisio
minor inam shall, with effec
entitled to be registered as an occup
ately before the date of vesting were include

than—

() communal lands,
beds, mines, quarries,
works ;

(¢t) lands in respect
registered under
continued as a tenan

al lands, forest lands, tank

waste lands, gom
tanks and irrigation

rivers, streams,

of which any person 13 entitled to be
section 4 or &; Of is entitled to be

t under section 6 ; and

(43¢) lands upon which have been erected buildings owned by
any person other than the holder of the minor 1nam.

(2) Subject to the provisions of sub-section (3) every building
situated within the limits of the minor inam and which was owned
:mmediately before the date of vesting by the holder of the minor
inam, shall, with effect on and from such date, vest in the holder of

the minor 1nam.

(3) Notwithstanding anything contained _
¢ime being in force, the holder of & minor inam shall not be entitled
to alienate the land or the building vesting in him uoder sub-sect10l
(1) or (2), except by way of leage for a term not exceeding five years:
at nothing in this sub-section shall apply t0 any
ted with the previous sanction of the pres«zrlbed

in any law for the

Provided th
a]ienation effec

qutherity.

to vest in the inamdar.—(1) Subject bo tbe
(3) every inamdar shall, with effect on and

8. Lands and buildings
be entitled to be registercd as an oceupal

rovisions of sub-section
fromn the date of vesting,
of all lands other than—
(;) cowmaunal lands, waste lands, gomal lands, fo
beds, mines, quarries, rivers, streams, tanks and 1
WOrks ;
(i1) lands in respect of whi ' '
ands respect o which any person is entitled to
tered under section 4, 6 or 7; or is entitled to be con
us o tenant under section 6 5 and
(i) lan ) Ve g
‘) ,'{“‘j,“ upon vhich have been erectod buildings owned b
auy person other than the innmndar,

1
rest lands, 3%
rrigat! n

be tt“f—fl';:
1 L

// 5: ] N Y
(25 mSuibect Lo , il . : a
J Dubject Lo thi Provisions of sub-section (Ji) overy bu,ldll:‘.

diat?

g1t ustesd withi s iimits : :
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iore the date of vesting by the inamdar shall, with offect on and
iom such date, vest in the inamdar,

wplanation—~In this section “inamday means an inamdap
Exp oL e . L
other than a holder of & minor inam referred to 1n section 6.

(3) Notwithstanding anything contained in any law for the time
being In force, the inamdar shall not be entitled to alienate the lang
i building vested in him under sub-section (1) or (2), except by way
ifa lease for a term not exceeding five years :

Provided that nothing in this sub-section shall apply to any
ahelnatlon effected with the previous sanction of the prescribed
wthority,

9', Detel'mination of claims for registration of occupancy and
o tintation of tenancy.—The Deputy Commissioner shal] exaluine
{eg bature an( history of all lands In respect of whigh a kadim
ina;ndt)'a Permanent tenant, the holder of a minor Inam, or an
Tang A claimg o be registered as occupant under sections 4, 5,
aingg &t" a8 the ¢ase may be, or in respect of whlch. any person

0be continued gg tenant under section 6, and decide in respect

f .
"which lands the claims should be allowed.

10, [iopee
"ileot'lj([;a;)';;t’;i,t" Pay land revenue to Government.—(1) Every person
gy a “Hm tenant, g pPernanent tenant, the holder of a minor
upypg ! tamdar who becomes entitled o be registered as an
Y J?“def Sections 4, 5, 7 and 8 in respect of any land shall,
N G0Vemn? 2 and from the date of vesting, be liable to pay to
'4) i ¢t as land revenue,—
m‘?%CaSO.Of an inam village bo which survey and segl‘e'mxfsg
(Tul( Qeen 'htroduced under section 113 of the 1Laznd 'Lt‘téi\ved
5y .}hO mount equal to the land revenue assessment b
gy ¢ lang dUl‘lng such survey and settlement ; :
. 8 of gy, Inwin village to which survey and. scl:vt‘lc}u:;d
Ly IUUL been introduced undor secmou‘ 11§ ‘ot b\c‘ ‘s‘ess-
cng b Code, the amount oqual to the land revenue assess:
e levigd o), the sume extont of siwilar Jand i an adjoining
Vg g village,
4 } I iry, as he
Ly Uounnissioner shall, after such enquiry,

i p )
Loyt Uetegy, o a vy lor clause
! ety Jand revenue payable unc

0

" "“"“l(] (l)
- ' '
Yeu: -
Hig . ~—lvery

- M ) ¥ 4 i lﬂlm~ .

‘R; , of ‘ertain  buildings situated in an dor sections

" . T I
e than buldines  which vest u
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ithi imits of an inam shall, wi
ituated within bhe_ limi ( . | ‘
7ff &Edn Sndmft'gi') the date of vesting, vest in the person who owne
ect o
?t immediately before that date.

1 rposes.
12. Right to agricultural land used for non-agflll“;lt':)’ea;nP'(’:Ol:nerbe
hes agrl land used for agricultural purposes tél holder of sue
mﬁ? puyrpose unconnected with agrlcqltu(;'e,th&te 1ok sonversi
lgnd shall be entitled to keep the land provide e
was not void or illegal under any law in force

; re the date |
13. Saving of rights in certain cases.—(1) W}h;le’l?n 2‘;;") land which
of vesting, an inamdar has created any rig Jor saction T o 8
vests in the State, other than laqd reglsterqd u-r'ln'hts n any fores,
(whether by way of lease or otherwise) mcln_dlng glom-ansa.ctiODS shaﬂ
mines or winerals, quarries, fisheries or ferries, the ioations arising
be deemed to be valid and all richts and oblig

: nforceable
thereunder, on or after the date of vesting, shall be e
by or against the Government :

: d or illegal under &%)
Provided that the transaction was not void or illegal
law in force at the time :

in any o
Provided also thag where such right was c.reat%dorm& the
land, unless it relates to land registered under section I interes:
Government nay, if, in thejy opinion, it is in the pub lcthe rig!
to do so, by notice 8iven to the person concerned, terminate ice, 10
with effect from gyely date as may be specified in the notic®
being carligy than three

months from the date thereof.
(2) The persg

i Goverr
right inated by the
ment under gh foregoina 8 has been terminated by

~&t\i0”
'OV] i o compensT
from the Governmegt quu;)llotwso, shall be entitled t U
person froyy,

. 0
O the estimated net income jod 19"
which the l'in%lte\\lza[%d. for the unexpired portion of k18 piiif;uce-‘
of the cage, ° " created h‘"“”ug regard to all the cirou

CHAPTER 11
L) L'-Tlilll,\!_] N

ATION Anp,
4. ¢

' Mpengyy;
Hore ey on hoy

d .
re T g, Bhnl| I“"'ll"led‘\'l‘l'l\‘
PIOVISIOn g | f thig ( '

v ternn
e 0 termine
15 (.ompcnulion to be dee,
compensibion shyl |, sty
BOpurately for vnely the

Pavnpyyg OF COMPENSATION. bl
ia)

: ayst
Compensation PN,

d 1t
d in aecordance Wit

Min . __The
P "“:‘llh‘.?" the inam as a whole.

: nt
1
“t““ wln lhpr‘.“l “-l“l ns n \\’h("l(\ ﬂ;”d
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16. Basic annual sum.— A sum called the basic annual sum shall
first be determined in respect of the inam.

17. Component parts of basic annual sum of an inam.— (1)
I'he basic annual sum of an inam shall be the aggregate of the sums
specified below, less the deductions specified in section 18 :--

(2) the whole of the average net annual income derived by the
inamdar during a period of five years immediately preceding the date

of vesting from lands in respect of which any person is entitled to be
registered under sectiong 4, 5 and 7;

(¢2) the whole of the average net annual income derived by the
inamdar during a period of five years immediately preceding the date
of vesting from lands other than lands in respect of which any person
isentitled to be registered under sections 4, 5, 7 and 8 :

Provided that—

(a) the incom? from sandalwood or any other reserved forest
shall not be included in the annual income from forests unless

the right theretq Was expressly conferred on the inamdar by g
competent authority ;

(¢) the income from ferries shall not be included in the annual
income unless the right to such ferries was expressly granted to the
inamdar by a competent authority.

(2) Where the particulars necessary to compute theaverage net
annual income under clause (1) of sub-section (1) are not available
for the full period or where the particulars available appear in material
'espects to be incorrect, the computation may be made in such
llanner as may be prescribed.

() The provisions of sub-section (1) shall, in their application
“ 8 minor inam, be subject to the modification that in clause (¢) and
dause (i7), the reference to section 7 and section 8, respectively, shall

€ omitted,

18. Jodi, etc., to be deducted.—From the aggregate of the sums
Mlerred (o iy’ clauses () and (¢2) of sub-section (1) of section 1T,
Ucertained as aforesaid, there shall be deducted— | o
.1, (@) the whole of the jodi, quit-rent ov other amount, if any, o
*like hature, payable annually by the inamdar; .

e —‘),:\)\\) (ﬁ:i-(f i».‘ i" Y“:! ot 3
R G ;t.».::s:cz:oﬁt: ‘Y'\": g,

v XHe )

(M) WO
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” ({’) the annual remuneration payable to village |
scales preseribed by the Governwent by or under the My, s

Offices Act, 1908, where such officers were employed by tl?é‘(} Vi
g

. (¢) the average annual cost of maintenance of irriﬂati )
mcurred by the inamdar during the period of five years bilmo-n Wor
preceding the date of vesting ; ledjg, 8

(d) theaverage annual cost of management of the ingy, j
Ly the inamdar during the period of five years immedis

the date of vesting. |

LG],Y prec@dlnu
8

19. Payment of compensation.—(1) The Government shall
to the inamdar every year so long as the institution exists ag
sation for all the rights of the inamdar vesting in the State of i\}np -
under this Act, the basic annual sum as a tasdik allowance,  ° ¢

(2) The sum payable under sub-section (1) may be paid i, S
form and manner, and at such time or times, and in one oy mllc‘h
instalmentss gs-1aay be prescribed. o

SN RS T A

20. Interim payment.—(1) After the date of vesting and befyy,
the sums payable to the inamdar concerned have been finally dete,.
mined under sub-section (1) of section 19, the Government shal) pay
to the inamdar—

-

(a) in respect of the revenue year in which the notitication
under sub-section (4) of section 1 in respect of the inam concerned is
published in the Mysore Gazette, such sum as they may, on a
approximate calculation, determine to be payable to the inamdar under
sub-section (1) of section 19, less the rents, if any, collected before
the date of vesting by the inamdar from the Aadim tenants and
permanent tenants in respect of that revenue year;

(b) in respect of each subsequent revenue year, the suu
determined under clause (a), unless data for the better calculation
thereof have since become available, in which case, the sum to be paid
shall be revised by the Government with reference to such data.

(2) After the sum payable to the inamdar under sub-section (1
of section 19, has been finally determined, all interin payments
made to the inamdar under sub-section (1) of this section together
with the rent, if any, collected by the inamdar before the date 0!
vesting, shall be adjusted towards the sum so determined; and an)
deficiency ehall be made good to the inamdar by the Governuent 859
wuy excess shall be deducted from the sum payable to the W
by the Government in any subsequent revenue year or years.

= — ) =.

Ry [g——

— e
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Deputy Commissioner to determine basic annual sum,— (1) The
" commissioner shall determine in '

accordance with ¢
]t o : ) . U W1t Lhc fo]_‘e.
De.};]lo provisions the basic annual sum in respect of the inay,

d0\o '

" (2) Any inamdar or other person interested may within gyel

L as MY be prescribed or such further time gg the Desu(él
ti puissioner may in his discretion allow, apply in writige tg) ltlh)é
Ci aty Cotnniissioner for a copy of the data on the basis ohf which
be‘pm”poses to determine the basic annual sum,

(3) On the reqeipt of such application, the Depnt
Jowmissioner shall furnish the data aforesaid to the applicant fp;r%
e shall also before passing any order under sub-section (1), give the

pplicant reasonable opportunity of making his representation in
regatd thereto, In writing or orally.

(4) A copy of every order passed under sub-section (1) shall

be communicated to every inamdar concerned, and also to every
applicant under sub-section (2),

FIOTO (TRRTR)
DD JITeones TR WIS o3 e gt

CHAPTER I¥::%) Loman
PROVISIONS APPLICABLE TO TENANTS UNDER (GGOVERNMENT.

22. Application of this Chapter—The provisions of this Chapter
shall apply to the tenants continued under section 6.

23. Rent.—Every tenant shall pay to the Government the rent

which was being paid by him to the inamdar immediately before the
date of vesting :

Provided that such rent shall in no case exceed the wmaximum

| rent fixed under the Mysore Tenancy Act, 1952.

24. Continuation of tenancy on the death of a tenant.— If a tenant
dies, the Government shall continue the tenancy on the same terms
and conditions on which such tenant was holding it at the time of
his death in favour of the heir or heirs of the deceased tenant unless

| such heir or heirs do not agree to continue the tenancy on the same

terms and conditions on which the deceased tenant was holding

‘| the land :

Provided that such heir or heirs pay or underake to pay the

arrcars of rent due,
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Laplanation.—For the purposes ol this section, an heir Meapg
any one of the following relatives of the decoased tenant :—

(a) son . (h) father

(b) son’s son (i) daughter’s daughter
(¢) son’s son’s son (/) brother

(d) widow (k) sister

(¢) daughter (1) brother’s son

(f) daughter’s son (m) sister’s son

(9) mother

Provided that where the deceased tenant 1s survived by more
relatives than one, the relative specified earl;er in the order set oyt
above shall exclude all others coming after him :

Provided further that in any case in which the tenant wasa
manager of a joint hindu family the person who succeeds as the
manager of such family shall be deemed to be the heir.

25. Termination of the tenancy.—(1) The tenancy of any land
held by a tenant shall not be terminated unless such tenant—

(i) has failed to pay the rent of such land for any year ;

(i1) has done any act which 1s destructive or permaneutly
injurious to the land;

(ii1) bhas failed to cultivate the land;
(iv) has left the land fallow; or
(v) has used such land for a purpose other than agriculture.

(2) No sub-letting of the land or assignment of any interest
beld by a tenant shall be valid. Such sub-letting or assignment shall
terminate the tenancy :

~ Provided that nothing in this sub-section shall apply to sub-
letting of “any land held by a tenant who is a widow or a minor of
who s subject to physical or mental disability.

26. Procedure for eviction and recovery of remt.—(1) If the
AS_E’[‘"’WIL Cownmissioner, aftor giving an opportunity to the tenant 0
“how cause why an eviction order should not be made acainst him:
is sutxsf‘lul that the tenant is liable to eviction under thcbt rovisions
:;f,_-“‘CﬁI{)u 25, he may by order in writing, served on tlfo tenanbs
:;“;]r';'(i‘(:(;lfl;lfutltn(()j ((j)trl(lltybhb land within one month from the date of the

Yot a Mo . .
y -l\]’tjl\“]‘-d that where a tenant is liable to be evieted for failur
» pay the rent, the Assistant Commissionoer may, bofore directins
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( rant such reagongble ¢
e Jand, gran e time not o .
i qult’d zg&q fit, for payment of the rent i, arrearg Xceeding one
105 : '
g ) ny person refuses or fails g comply wit
) I 2 of; (1), the Amildar may evics bhag LI
- abeseet f, the land and may for that berson frop, an(
‘.J(ﬂ-sce sion 0f : purpose yge such foree
R:kl‘ pOSI;C neceSSﬂ:lY‘ .
e .\ Any person aggrieved by an ordep under sub-geet:
* .(b )il one month {rom the date of service of the order c;;gfr;r(; )
3 riting bo the Deputy Commissioney Who may aftey camnﬁ
a2 o from the Amildar and after affording an Opportunity g
W ;;&;ua nt to be heard pass such orderg thereon ag he thinks fit
¥ . '
t "y Any arvears of rent due from g tenant shall be recoverable
aars Of land revenue.
A

v/

- g7, Tenant when to be registered as occy
et 10 the Government of an amount equal to twenty-five times
*jiference betwee_n the reasonable rent and the land revenye of

- Jand held by him as a tenant gha)| be registered ag occupant of
"4 Jand and such amount shall be payable in not more than tep
el instalments and on or before such dates as may be fixed by the

;mscribed authority.

Ezplanation.—In this section ¢ reasonable rent ’ means the rept
germined by the preseribed author

‘ ) ity having regard to the factors
quified 10 sub-section (3) of section 12 of the Mysore Tenancy Act,
1932,

Pant.—A tenant, op

CHAPTER V.

MISCELLANEOUS.

28. Conferment of rights in certain lands on inamdar.—(1) The
sovernment may, having regard to the benefits derived by the inamdar
rlore the date of vesting frow lands referred to In clause (j) of sub-
#ction (1) of section T or clause (%) of sub-section (1) of section 8
which vest in the Grovernment, and subject to such conditions and
restrictions, as may be necessary, confer by order such rights in such
ands as they may deem fit:

Provided that the rights so conferred shall not affect the rights
't any other person in such lands.

(2) Where rights in any land are conferred on anl mmﬂdisg
under sub-seetion (1), the Government may determine such sum ¢
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be fair and reasonable annual va]y,
shall be deducted from the tasd;]; ‘;Hof -
o such inamdar. O‘Van%

they way consider to
rights, and such sum
payable under section 19 t

tion 9, 10, 21 or 26
29. Appeal from orders under sec vy 2T and ref,
o1 remebed amthory— (1) An B SAELIOT by di
‘ssioper un y 1Y, 4 n - L0y
of the Deputy Commission ¢ the decision, or such further t?mézlthln

thirty days from the date 0 ; '
pr:sc};ibeg aubhority may tor sufficient cause allow, appes] o tﬁe
;

prescribed quthority and 1ts Jecision shall be final,
. ' ther any building or ]

0) If any question arses whe ‘ g or lang g

within (th)e scopey of sub-section (2) of section 7 or sub-section (2)&lh

<eotion 8 or section 11 1b shall be referred to the prescribed &ubhomo;

whose decision shall be final.

30. [Enquiries by the Deputy Commissioner.—(1) The Deputy Qo
missioner may, by general or special _order, atlphor1se any office
not below the rankof an Amildar subordinate to him to hold enquirie

on his behalf, under this Act.

(2) In respect of every enquiry under this Act by the Deputy
Commissioner or any officer authorised under sub-section (1), the
provisions of the Land Revenue Code, relating £o formal enquiry shal
apply as if such enquiry is a formal enquiry under the said Code.

31. Fee payable on applications, petitions, etc., under the Act.—Notwith-
standing anything contained in the Mysore Court-fees Act, 1900, or
any other law for the time being in force, the fees payable on anj
application, memorandum of appeal or petition under this Act or rule
nade thereunder shall be such as may be prescribed.

pI'OSG'

32. Jurisdiction of courts barred in certain cases.——(1) No suit, y
al

cution or other proceeding shall lie against the Government for
act done or purporting to be done under this Act or any ruk
thereunder. _

{ (‘T)) (a) No suit, prosecution or other proceeding shall lie &gains?
dﬂ}t‘OﬁCGY or servant of the Government for any act dope %
F}or ing to be done under this Act or any rule t horeunder

e previous sanction of the Government

J . < 105
pcgij)ofl\;nom-ceﬁ or servant of the Government shall be liable * I:Of
was done f’nt’:(’ 1d‘L[Ct, nany civil or criminal proceeding, ! futicr‘
or the disel good faith in the course of the execution of the f

> discharge of the functions, imposed by or under ghis Aot

p~~Y

™ T W\ T
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3) No suit, prosecution or other proceedino sh: e
ﬁgginst any officer or servant Of the Government ?gfl&i brL lllsqblbut;ed
ng to be done under this Act or any rule ma,d%'} ?ifgluong or
1ereun 5} 8

arportl :
Efbef the expiry of six months frem the dateof the gt complained
e alned of.

33, Repeal of Mysore Act XIX of 1950 i
: —W
the daiée ofdv&gtlng, the Mysore Alienated Vl’g}j]aggsecg [g)n and from
Eenﬁ:v: &l?e 1§oe]laneou.s Provisions) Act, 1950, shall rl())teoéuon o
0 en repealed in its application to Lhe( ina?n sﬁgsd
ge

oncerned.

34, Power to make r

* ake rules.—(1) The Gover : :
mnd}tlon of previous publication, make l.u?égeft nay, subject to the
poses of this Act. O carry out the pur-

(2) In particular :
: ular and without judi ~
foregoing Provision, such rules mgl;,e Jg;i‘fi%et?ortf‘f’ generality of the

(@) all matter
: S express] ;. .
prescribed ;Pf ssly required or allowed by this Act to be
(8) th
) zull)]rl.]oocrei%i‘gse sgdbe ffﬁollowed by the Deputy Commissioner,
under this Act; otficers appointed, or having jurisdiction
(¢) the i ithi :
1ne within which applications and a ]
ed under this Act, in cases for which »ppeals may be present-
. y n ﬁ
In that behalf is made herein; ©  specthc provision

(d) the application of the provisions of the Code of Civil Procedure,
1908, and the Indian Limitation Act, 1908, to applications,

appeals and proceedings under this Act.

3[(3) All rules made under this section shall be published in the
Ysore Gazette and on such publication shall have effect as if

‘Nacted in this Act.

(4) All rules made under this Act shall be laid for not less than
wte Legislature as soon as possible after they

*ven days before the St
bject to such modifications as both Houses of

ire madoe and shall be su
'l’he Legislature may make during the session in which they are so
aid.

35 Penalties. — (1) If any person wilfully fails or neglects to
lawful order passed under this Act or contravenes

comnply with any . |
any such order or offers resistance or obstruction to the taking by the
Deputy Commissioner of charge or possession of any property which
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has vested in the State under this Act or furnigleg inf
which he knows or has reason bo. helieve to be f?,lse or does nootr?;%Il
to be true, he shall, on conviction by a magistrate, pg punieheV@
with imprisonment which may extend to three months oy Witﬁhable
which may extend to two hundred rupees or with both, ing

(2) No prosecution under sub-section (1) shall b ingtipy,
except with the previous sanction of the Deputy Commissjqp, eO[

the District.

36. Power to remove difficulties.—If any difficulty ariges i givine
effect to the provisions of this Act, the Government may, ag oceasiy
may require, do anything which appears to them necessary fq the
purpose of removing the difficulty.
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